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'MAHARASHTRA LEGISLATURE ' SECRETARIAT
"'I‘hé%";f()'llowing Bill © was introduced in “the: Maharashtr.,;Leglslatwe
Assembly on 8th December 1978 :— '

‘L. A. BILL No. LVII OF 1978.
4 BIL

further to amend the Maharashtra Ca operatzve Soczetzes Act 1960

WHEREAS 1t is expedlent further to: amend the Maharashtra Co- operaﬁve .

“Mah. Somenes Act, 1960, for the purposes hereinafter appearing ; It is hereby enact-
XXIV ed in- the Twenty-mnth Year of the. Repubhc of Indla as follows g

|96]
. ment) Act. 1978.

THAT—Y-{ 3 ¥—qrF—00,

1. Th1s Act may be called the Maharashtra Co—operatlve Sometles (Amend-“

S.lw_oit; titles -
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Amendment -2, In sectlon 65 of the Maharashtra Co-operatwe Socretles Act 1960 Mah
of sec;}‘}{}ﬁf, (herelnafter referred to as “the principal Act ”), in sub-section {0 after_the OXfX'V
. XXIV of words “ which, may be notified by the State Government in. this behalf,” the 1961,
" words, figures and- letter * provision for payment~of contribution to the- Co- '
~ operative: State Cadre Employment Fund estabhshed “under section 69A i shallv
be inserted.

‘,/'

Amendment 3. In sectlon ‘69A. of the prmc1pa1 Act for sub-sectron (4) the followmg '

eqii’%eﬁié% sub SCCthI] shall- be substrtuted namely —_
~OXXIVof -
R 1961‘ R C)) (a) Every soelety or class or classes of soc1et1es wlnch in the opmron

of the State Government, derive any benefit, directly or indirectly, from ' the
- services of- any Secratdty belongmg to the Co-operatlve State Cadre of Secre-
L tanes, and
; (b) every other 'body " corporate carrying on any trade, business or industry
Cor class or classes of such corporate bodies, which in the opinion of the State
Govemment denve such beneﬁt as aforesard

and’ whrch are notlﬁed by the State Government in this behalf from trme to -
time, by general or special order, shall, with effect”from the Ist day of July o
1977, contribute annually to the said Fund, at such rate ‘and in such manner ..
“as may be prescrrbed and different Tates may be prescribed for . different
‘societies~or other corporate ‘bodies or “class or classes ol-‘ societies or- class or
‘classes of other corporate bodies. In determining the rate or rates of contri- -
bution, the 'State - Government shall take into consideration ‘the  expenditure .
referred to in sub-section (3) the services hkely to be rendered, and the ﬁnancral‘f
~cond1t10n .of the socretres or other bodres concerned.

Explanatzon —-—-Notthhstandmg anytlnng contalned in any law for the trme‘j;
being in force, for the purposes of levy and collection of the contribution to™
the. sa1d F-md by any ‘other corporate body to- ‘which. this sectlon apphes ;
such corp01¢te body shall be deemed to be a' socrety governed by thts Act s

Amendmem 4, In sectron“ 165 of the prmcrpal Act in sub-sectron ), after clause (xxxu) .

- of section ol
165 of Mah, the followmg clause shall be inserted; namely <

IV of . - -
. ixxi%[l. “(xxxii-a) prescnbe the. rate or rates at. whlch ‘and the manner in whlch,
' " the societies (including other corporate. bodies) shall contnbute towards the’
Co-operat.we State’ Cadre Employment Fund under sectron 69A ”. o ‘
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STATEMENT OF OBJECTS AND REASONS

" 'With a view to brmg éfficiency and system in the servmes of ‘the Secretaries.
Aof the . primary  co- operatlve societies, the- msutunon of caderised Secretaries
" introduced in- 1971 was put on statutory bas;s by ‘inserting new section 69A in
the Maharashtra- Co-operauye Soc1et1es Act 1960, by the~ " Amendment Act
§XXVI of 1975, Under section 69A 4 of the. Act,’ every agricultural credlt
‘ society, multl-purpose €O~ operatwe society. and service co-operative and " every
soc1ety belonging to any class of societies as may be prescribed. by rules madem
‘this behglf are requtred to contribute annually. to: the ‘Co-operative State Cadre |
.Employment Fund established for meetlng the expenses on the salaries, etc of
the persons appomted to the Co operatwe State Cadre of Secretanes o

2. Itis, however expenenced that only the co-operatlve banks and the pmnary
agrlcultural credlt sometles, multlpurpose «socnetles and serv1<:e €O~ operatlves are
not in-a position’ to meet the cost on-the estabhshment of . these Secretdries. It
is considered necessary that co-operative societies. as well as’other mst1tut10ns
like ‘the private sugar factories deriving direct or indirect’ ‘benefit . from -the
services- of ‘these’ Secretaries should bear their share in meetmg the estabhshment
cost “of these Secretaries. Itis, therefore, proposed to ameﬁd section, 69A (4)
to compel every notlﬁed society and every. other notified corporate body wh1ch
derives any benefit from .the services of the_ Secretaries “directly or indirectly to
contribute their share to the Fund for meeting the cost of establishment of the
‘Secretaries and to make consequennal amendments in sectlons 65 and 165 (2) of

the ‘Act.

3. The Bill i intended to achieve these objects.

" Nagpur, dated the 7th December 1978. * Minister for Co-operation. -
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MEMORANDUM REGARDING DELEGATED LEGISLATION

The Bﬂl involves’ certam proposals for -the delegatron of legrslatlve pOWeI‘S,‘
whlch ‘are explamed below —

Clauses 3 and 4. -—It is proposed to empower the State Government to notrfy -

' by general or specral order the societies or,other- corporate bodies, whrch denve

“any benefit, direcily or- mdlrectly, from the serv10es of the- Co-operative Stal'& -

Cadre Secretaries and which will be lxable to pay contrrbutron to the Co opera- e

ﬁve State Cadre: Employment Fund

B >’Power is proposed to be given to the State Government to. make rules to _
prescrrbe the rates at which and the mannerin- Wthh the. contribution shall. be

;‘made to the. Fund by the “societies and other ‘corporate bodres concerned. The
* gurdehnes for deterrmmng the rates of the contribution on the ‘basis of ‘the
'expendlture services likely to be rendered and ﬁnancral cond1t10n of the bodres

concemed are grven m clause 3

The proposals are .of-,a ’normalp cha;raeter;--,

G S. NANDE,
‘ Secretary, :

Nagpur, dated the 8th December 1978, Maharashtra Leglslatwe Assembly

AT T A
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